
CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW

ORIGINAL APPLICATION NO; 369/2003, 

th is /  the 5 th  day o£ A iigust/2003.

HON. m .  A.K. MISRA MEMBER(A)

HON, MR. A.K, BHATNAGAR MEMBER(J)

Ift iW tia r  Ahmad Khan, aged about 45 years# son o f S h r i 

Sham iiillah  Khan/ re s iden t o f Type-II-186, Telecx>m 

Colony, Sector K, A l ig a n j,  Luclcnow.

. . . .A p p lic an t.

BY ADVOCATE SHRI D.R.MISRA*

VERSUS

1. Union o f In d ia  through Secretary (Telecommunication 

Department) Government o f In d ia , Centra l S e c re ta r ia t 

New D e lh i.

2# Ch ie f General Manager (Telecom)gi U tta r  Pradesh C irc le  

(B as t) , Lucknow,

3, General Manager (RecruitOTent), O ff ic e  o f CGMT, U ttar 

Pradesh C irc le  (E as t) , LuCKnow.

4, A sst. D irec to r (Recru itm ent), O ff ic e  o f GMT, U ttar Pradesh 

C irc le  (East)^ Lucknow.

....R e spon de n ts . 

BY ADVOCATE SHRI G.S.SIKARWAR.

(-----
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BY A.K. MISRA MEMBBR(A)

I
Thej^elief claimecl in  th is  O.A. i s  fo r  issue 

o f  d ire c t io n s  to  respondents to  revalue and re to ta l the 

tnarks ob ta ined  by the a p p lic a n t in  the I ln d  Paper o f  the 

Departmental C o n ^ t i t iv e  Exam ination under 15% quota fo r  

promotion to  JTOs.

2. The learned  counse lfor the p a r t ie s  have been heard. 

During the course o f hearing , our a tte n t io n  was in v ite d  

on b e h a lf  o f the a p p lic a n t to  the p ro v is io n s  fo r  r e to t a l l in g  

and v e r i f ic a t io n  o f  marks contained in  the Posts and 

Telecommunication Mannual Volume-4, Appendix 37 Section  14.

A copy o f the sa id  ru le  has been annexed as Annexure liJfi*

6 to  the O.A* which prov ides th a t  in  case an a p p lic a tio n  

i s  made w ith in  6 months from the date^of d e c la ra tio n  o f  the 

re s i i l t ,  the r e to ta l l in g  and v e r i f ic a t io n  o f marks s h a ll 

be made on payment o f  the r e q u is ite  fees . The app lic an t 

subm its th a t  fo r  promotion to  the pos t o;{: JTO a minimvtm o f 

40% marks have to  be ob ta ined  in  each paper whereas, the 

a p p lic a n t had obta ined on ly  37% marks in  the I ln d  Paper o f  

the Departmental Competitive Exam ination aga in s t 15% quota 

fo r  promotion to  the po s t o f JTOs. The a p p lic a n t has p a id  

the r e q u is ite  fees o f Rs. IQO/- p rescribed  fo r  r e to t a l l in g  

and v e r i f ic a t io n  o f marks and has'also made an a p p lic a t io n  

withJ-n the prescribed  pe r iod  o f 6 months from the dateof 

d e c la ra tio n  o f the r e s u lt .

3. A fte r  hearing  counsel fo r  the p a r t ie s , we dispose o f  

th is  O.A. w ith  a d ire c t io n  th a t the a p p lic a n t 's  Answer Book 

r e la t in g  to  I ln d  Paper s h a ll  be r e to ta l le d  a f te r  v e r i f ic a t io n

/
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and in  case, any m istake in  r e to ta l l in g  i s  fo\ind or in  case; 

any questipn  * .̂-answered' the a p p lic a n t has been om itted  

£rora marking "i necessary correction/change s h a ll be 

made in  the aggregate marks ob ta ined  by the ap p lic a n t 

in  the I ln d  Paper. These d ire c t io n s  s h a ll be c a rr ie d  ou t 

w ith in  a pe r iod  o f s ix  weeks from the date o f re ce ip t o f 

t h is  order#

4 , The O.A. i s  disposed o f  as above w ithou t any order as 

to  costs .

membe;hi/ MEMBER(A)

LUCKNOW: dated: 5<,8.2003, 

V.


